
Sachin 

19.11.2024 

IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI 
COURT-V 

(Division Bench) 

Item No.-505 
IB-291/ND/2024 

 

IN THE MATTER OF: 

Engine Lease Finance B.V. .….Applicant 
Vs.  

SpiceJet Limited …..Respondent 
 

SECTION 

U/s 9 IBC Order delivered on 19.11.2024 
 

CORAM: 
SHRI MAHENDRA KHANDELWAL, 

HON’BLE MEMBER (JUDICIAL) 
 

Dr. SANJEEV RANJAN, 

HON’BLE MEMBER (TECHNICAL) 

 

HYBRID HEARING (PHYSICAL & VC) 
 

PRESENT: 

For the Applicant : Ms. Ishita Thakur, Ms. Kavya Kumar, Advs. 

For the Respondent : Mr. Krishnendu Datta, Sr. Adv. with Mr. Sanjay Gupta,  

   Ms. Abhilasha Sharma, Mr. Shawaiz Nisar, 

   Ms. Niharika Sharma, Advs. 
 

ORDER 

 
 Ld. Counsel on behalf of the Operational Creditor and Ld. Sr. Counsel on 

behalf of the Corporate Debtor are present. Both the Ld. Counsels submitted 

that the parties are trying to settle the matter amicably therefore, sought time. 

Pleadings are complete. The adjournment on the similar ground was sought on 

the last date of hearing i.e. 08.10.2024. Last opportunity is given to the parties 

either settle the matter, failing which the matter will be proceeded as per law. 

On the request made by the Ld. Counsel on behalf of the Operational Creditor, 

list the matter on 17.01.2025. 

 

 

 
     Sd/-        Sd/- 

(Dr. SANJEEV RANJAN) (MAHENDRA KHANDELWAL) 

MEMBER (T) MEMBER (J)   


